Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 27/08/2026

(2019) 12 DEL CK 0194
In the Delhi High Court
Case No : Criminal Writ Petition No. 3483 Of 2019, Criminal Miscellaneous
Application No. 42647 Of 2019
Ashima Bhatia & Ors APPELLANT
Vs
State & Anr RESPONDENT

Date of Decision : 13-12-2019

Acts Referred:
Indian Penal Code, 1860 — Section 380, 457, 511

Citation : (2019) 12 DEL CK 0194
Hon'ble Judges : Brijesh Sethi, ]
Bench : Single Bench

Advocate : Murari Tiwari, Rahul Kumar, Shivam Malhtora, Richa Kapoor, Payal
Dhupar

Final Decision : Disposed Of

Judgement

Brijesh Sethi, J

A matrimonial discord between the son of respondent No.2 and her daughter-in-
law/petitioner No.1 is the basis of lodging FIR No. 87/2018, under Sections
457/380/511 IPC, at police station Rani Bagh, Delhi, against petitioners,
quashing of which is sought in this petition.

Learned counsel for the petitioners points out that petitioner No.1 is the daughter
in law and petitioners No.2 & 3 are her parents, who are seeking quashing of the
aforementioned FIR, registered at the instance of second respondent, who is the
mother-in-law. It is submitted that the matrimonial dispute between petitioner
No.1 and her husband stands amicably resolved in terms of Settlement Deed of
17th May, 2019 and in terms thereof, another FIR bearing N0.272/2018, under
Sections 406/498A/34 IPC, registered at police station Model Town, Delhi has
also been quashed today by the Court of Hon'ble Mr. Justice Rajneesh Bhatnagar.

Ms. Richa Kapoor, learned Additional Standing Counsel for respondent-State
accepts notice and submits that respondent No.2, present in the Court, is
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complainant/first-informant of the FIR in question and she has been identified to
be so on the basis of identity proof produced by her.

Respondent No.2, present in the Court, submits that the dispute between the
parties has been amicably resolved in terms of Settlement Deed of 17th May,
2019 and that no dispute with petitioners survives and so, the proceedings
arising out of the FIR in question be brought to an end.

Upon hearing and on perusal of the FIR of this Case, I find that continuance of
proceedings arising out of the FIR in question would be an exercise in futility as
the misunderstanding, which led to registration of the FIR, now stands cleared
between the parties.

Accordingly, this petition is allowed and FIR No. 87/2018, under Sections
457/380/511 IPC, at police station Rani Bagh, Delhi and the proceedings
emanating therefrom are quashed qua petitioners.

This petition stands disposed of accordingly.
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